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Regulation of Pharmacy Education
fomn wwom 1460. SHRI K. RAHMAN
. KHAN: Will the Minister of HUMAN
i - rfE m A
67. ™ *ﬂ fon RESOURCE DEVELOPMENT be
e oo pleased to state:
faenr dam oo (a) what is the reason for the
pharmacy education being regulated by
68, A m el el AICTE when the Pharmacy Council is
TR ECr E ] established under the Act to regulate
rEd S-S pharmacy education;
Bafg am Wl 2 (b) will it not amount to too many
e regulatory bodies; and
69. ®H b (c) whether Government will con-
sider delinking pharmacy education
e ure either from Pharmacy Council or from
- ' AICTE similar to the dental and medical
70. W 1. o TR s education?
™ 3 W THE MINISTER OF STATE IN THE
M FEN DEPARTMENT OF EDUCATION IN
i ad !;ﬁ-q THE MINISTRY OF HUMAN
™ W A% RESOURCE DEVELOPMENT (SHRI
; MUHI RAM SAIKIA): (a) to (c) The
it s wred Pharmacy Council of India under the
T EE A Pharmacy Act regulates Pharmacy
dmsF F dim Education at Diploma Level for purposes
A ) of registration of Diploma Holders in
i - t ; Pharmacy whereas AICTE is for
2. L coordinated development of Technical
e | Education including Architecture, Town
g
Planning, Management, Applied Arts
e figym and Crafts and Pharmacy. In order to
develop a cooperative plan of action the
7. Sl WR 1. ¥ & AICTE has proposed to the Pharmacy
2. 3 iFl ¥ Council of India for signing a
W‘ﬁ et W@ Memorandum of Understanding between
ey @ W ¥ the two Statutory Councils.
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